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Protection against Reversion of Non* 
Gazetted Staff who Officiate in Higher 

Grades for three yur*

3135 SHRI RAMAVATAR SHAS 
TK1 Will the Minister of RAILWAYS 
be pleased to stJe

«K
(a) whether an Officer who officiates 

in higher grade continuously for three 
years or more either m open line or in 
construction is protected from reversion

(b) whether the non-gazetted staff who 
officiate m higher grades for three years 
ut more are reverted, and

(c) if so, whether Government pro 
pose to extend the projection given to 
Officer to non-gazetted staff aso and if 
not, the reasons therefor?

THE MINISTER OF RAILWAYS 
(SHRI T A PAI) (a) CUs U Officers 
and Temporary Assistant Officers (un-
classified) who officiate continuously for 
three years or more in Senior Scale are 
afforded protection from reversion There 
are no instructions granting protection to 
Class I Officers who officiate in higher 
grades for three years or more

(b) and (c) Continued retention in 
the higher grade non-gazetted posts de 
pends upon the availability of the posts 
irrespective of the tenure of the officiat-
ing It is not feasible to ensure protec 
tion from reversion in the case of offi 
cutting non gazetted employees

Cases of Corruption brought to die Notice 
of Dy. D. S F astern Railway, Dhaubad

3136 SHRI RAMVATAR SHAS-
TRI

SHRI BHOLA MANJHI

Will the Minister of RAIl WAYS be 
pleased to state

(a) whether the specific cases of cor 
ruption brought to the notice of D> DS 
Eastern Railway Dhanbad by a Member 
6t Parliament on loth April 1972 which 
were duly foiwaidcd to the Railway 
Soard have been examined, and

(b) if so the action taken thereon?

THE MINISTER OF RAILWAYS 
(SHRI T A PAI) (a) and (b) The spe 
cific cases of cor uptio  ̂ brought out fn 
th complaint forwi dcd b> the Member 
w th his Utter of 21 4 1972 are presently 
uni r exam np ion b the Rulway The 
finii upoit is vaited ,

Payment of huge amount as Over Tune 
Allowance

3137 SHRI RAMAVATAR SHAS 
TRI Will the Minister of RAILWAYS 
be pleased to state

(a) whether Railway Administration has 
to pay substantial amount to staff for 
working Overtin

(b) whether bv working overtime Staff 
are put to great strain and inconvenience 
at the cost of their health and




